
293    Motion of Thanks on       [15 MARCH 1990]      the President's Address   294 
 

encouraging voluntary agencies and 
supporting their activities. And last 
but not the least is what we can do 
is—I suggest, Madam, that the House 
should have an occasion to look into 
my suggestion quite seriously —to 
constitute a Joint Committee of both 
the Houses on Social Legislation, 
and this Joint Committee should 
serve as a watchdog committee on 
the performance and implementation 
of the social legislation and to report 
to Parliament its deliberations. 
These reports should be annually 
placed on the Tables of both the 
Houses and should be discussed in 
both the Houses. 

Now, Madam, I end by saying: 
let us all continue to build a society in 
which the age-old prejudices against 
the girl child disappear and we have 
truly an egalitarian society in which 
there is no discrimination against 
the child on the ground of sex. 

Thank you. 

4.00 P.M. 
MOTION OF THANKS ON 

PRESIDENT'S ADDRESS 

THE DEPUTY CHAIRMAN : 
Now we will takeup the Motion of 
Thanks on the President's Address. 
Shri Virendra Verma. 
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THE VICE-CHAIRMAN (DR. 

G. VIJAYA MOHAN REDDY)   : 
Shrj N. E. Balaram  to   make   his 
speech seconding the Motion. 
5.00 P.M. 

SHRI N.E. BALARAM (Kerala).: 
Mr. Vice-Chairman, Sir, this time 
we are discussing the problems of 
our country afer holding elections in 
a number of Assemblies. Now I 
think the political picture cf the 
country is very clear. Not only that, \ 
think the verdict ofthe people is also 
very clear. What they want to 
baveisachange,notonlyz change of 
party  op  parties,  not  only  a 
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[Shri N. E. Balaram] change of 
government, but wita* they are more 
interested in is a change in policies- If 
one looks into the speech made by the 
President, one can see that there are a 
number of indications that this 
Government is going to follow a 
number of new policies. They want a 
change in the policies. I am not 
saying that it is an easy matter. I do 
not think so. Because they have 
already inherited a number of 
problems which are very serious 
problems which will take time, which 
need the cooperation of all sections of 
the people, of all partie,, to find a 
solution. I do not think those 
problems can be solved over-night 

As 1 said, there are a number of 
problems which they have inherited. 
A set of problems is those which 
have been unleashed by the forces of 
communalism, fundamental i and 
secessionism. of course, yesterday 
and today, we have been discussing 
them sufficiently. Though there are a 
number of a n s approaches, the 
entire House is one on trie question 
of how to tackle gome of these 
problems, especially the problem of 
Kashmir. Tomorrow or day after, we 
are going to discuss the problem of 
Punjab. The problem of communa-
lism will algo be com;ng up in the 
coming days- 1 am not taking much 
time on any of these problems, but 
(hese are very important problems 
which require the cooperation of all 
sections of the people of the country, 
of all parties and groups. 

Here, 1 would say, what I find is that 
this Government has got a specific 
approach wtiich I could not find in the 
previous Government. I am not utilising 
this opportunity to criticise the previous 
Government. 1 am only saying what is 
new in their approach. There is 
something new, according to me. They 
are openly sharing— especially the    
Prime    Mirister—tbeir   views    j 

with al) the parties- 'rhey are sharng 
their views with us, shar'ng their 
views with the Opposition part''es. 
They are listening to the op:rrons, 
criticisms and suggestions from all 
these parties and they are mak:ng a 
search for a national consensus on a 
number of ;mportant problems- This 
"s s,ometh;ng new in this country 
which did not see in the past, with 
the result that, I think, the poli+ical 
atmosphere is a little bit relaxed and 
the atmosphere here is legs 
oppressive. As some historians had 
done" in the pas*, they started the idea 
of assessing a hundred days' 
performance. Hundred days of 
Napoleon—tnat was the first 
h'stor'cal assessment of hundred days. 
I do not know why we are getting 
such a method here. 

Now, here also we are seeing that 
assessment of 100 days. Even ,-f we 
assess these 100 days of activities of 
this Government— I am not saying 
that all the activities of the 
Government are carried out—but, if 
you objectively assess the activities of 
the Government, you can &ee that it 
has an approach of finding solutions 
to the problems of the country on the 
basis of national consensus. Not only 
that. They want to resurrect the old, 
nationally accepted policies- That 
also they are doing. 1 think my 
friends will a^o agree with me that 
more and more consultations, 
meaningful consultations— not 
consultation for consultation's sake 
but meaningful consultation—sharing 
of views with the Opposition parties, 
and loud th'nkmg along with the 
Oppostion partes, makes a dent to 
reach a nat-'onal consensus on a 
number of issues- That is the way in 
which this Government is 
functioning. I fully support that sort  
of an approach. And that is why we 
were able to form a committee on the 
question of Kashmir. On a number of 
issues, in the future also the 
Government may follow the same 
policy and even be able to find 
consen-us on. most ofthe issues. 
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Naturally, a question will arise-
why this attempt to reach a consensus  
policy   now?   The    policy   of 
consensus, according to me, is not a   
policy   of   convenience,    not   a 
policy of pragmatism nor a   policy of 
opportunism.   It is not   even a 
tactical device to get out of   some 
impossible impasse.   I don't think go.   
This policy has arisen out of the 
objective conditions of this country 
and the attitude of the Government.    
it  is  out of the    objective situation  
in   the   country  and   the subjective 
response on the part of the 
Government that     this policy has ari  
sen because there are a number of 
issues to be tackled.   In the past it 
was  a    one-man  rule.   It   was not a 
party rule in the past.   I don't think  
that   Opposition   party itself will 
agree that it was a party rule. It was a  
one -man  rule and   that one-man rule 
was   taking  a   position    of 
confrontation. They   were not 
following a policy of   consensus or   
conciliation   or    discussion   or 
debate, and they were not trying to 
understand the view points of others. 
They were  following  a    policy  of 
confrontation  on   many  occasions. 
Sometimes they challenged the entire 
democratic opinion of this country 
and that is why they were   forced to 
withdraw the Bill of Defamation. I 
remember   those   occasions.   If you 
look at the whole past history of the 
previous Government, it   was a 
period of confrontation.   Fortunately,  
that  period   of confrontation is over 
and I pray that that period of 
confrontation should never come up in 
the country again.   We should not 
allow the policy of confrontation to rai 
se it s head again in thi s country. 

What we want is a policy of 
national consensus to solve the 
problems. I think this policy will 
bear fruit. This policy can solve a 
number of problems. So, this is one 
thing I have found in the new 
Government. The same thing I have 
seen in the President's Address also. 
The approach of the entire Address 
shows that they want a policy  of   
consensus.     Somebody 

I was saying that  there are parties 
I with   opposition    supporting    the 
! Government.   I    don't  think    my 
j friend,   Mr. Vajpayee, will deny it. 

Of course,   we    are     supporting. 
1    The parties which have got opposite 
I    views, are supporting this Govern- 
i ment. As I said, the basis is that all of 

us are trying to find out solutions on 
the basis of consensus, and the Prime 
Minister is keen, very keen—that is a 
very big thing— 

j to share his views with others. That is 
a new thing    that I have 

I seen, a new situation has come about. I 
think, this Government will continue 
with this policy, and that is very 
much represented by the speech made 
by the President. I said that we have 
inherited a number of problems. One 
type of problems I have already men-
tioned. I do not want to go into them. 
Again and again we have been 
discussing them, and we will discuss 
them again, the problems of 
communalism, Kashmir, Punjab etc. 
But now we are facing another set of 
problems. Unfortunately— I say 
"unfortunately"—somehow an 
impression has been created in the 
minds  of people  in  some  of our 

! neighbouring countries. I am not 
saying, "All the neighbouring coun-
tries." Some doubts have been 
created that India is playing a big 

■ brother role. Such doubts have been 
created in the minds of some of our 
neighbouring countries. I am not talking 
of all the countries, especially Pakistan, 
but some other countries, for instance, 
Nepal, Sri Lanka. Because of the 
activities of the previous Government an 
impression has been created that this 
country is playing the role of a big 
brother. Slowly this Government is 
trying to remove those doubts. 
Fortunately, this Government is trying to 
remove those impressions. I think this is 
a right thing that they are doing, they are 
moving in the right direction. We should 
not create doubts in the minds of the 
people [ of our neighbouring countries 
that we are  behaving like  a   big  
brother 
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[Shr* N. E. Balaram] We want co-
operation of all the countries, 
especially the South Asia countries 
and we should use the SAARC as an 
instrument for that. We should try to 
erase the impression which has been 
created during the previous regime. It 
should be removed. There also we 
want an open policy, the same 
approach. 

SHRI    V.   NARAYANASAMY 
(Pondicherry) : Replacing Governors 
is the new direction. 

SHRI V. GOPALSAMY (Tamil 
Nadu) : He is speaking on external 
affairs, and you are speaking on 
Governors. 

SHRI N.  E.  BALARAM    :    I 
am not speaking on black money 
question. I know what it is and how 
it spoiled young men also. I don't 
want to discuss about that. 

SHRI V. GOPALSAMY :     He 
is talking about our relationship with   
our   neighbouring   countries. 

SHRI N. E. BALARAM  :    I 
am talking about the impression 
created by the Rajiv Government in 
the minds of so many neighbouring 
countries   that   India   is   behaving 
like a big brother in spite of our 
saying that we are adopting a policy 
of non-alignment etc. etc. The result 
is, doubts are there in the minds of 
other countries. This Government is 
slowly removing that impression. 
They are not standing on prestige. 
They are negotiating with all the 
countries. They are negotiating with 
Nepal. They are negotiating with Sri 
Lanka. I hope the Government will 
do so even on the question of talking 
with Pakistan. Don't forget the people 
of Pakistan. Pakistan is totally 
controlled by a section of anti-Indian 
groups. There are a number of 
democratic sections in Pakistan. You 
should not forget that once it was a 
part of this great land. That tradition 
is there. Don't  forget that 

tradition though the division has 
taken place. So, on that question the 
Government should take a bold 
initiative. In spite of the difficulties, 
in spite of the belligerent attitude, 
India should take a bold initiative on 
the basis of the new Approach that it 
is adopting now. These are the 
second set of problems facing our 
country, to which out Government is 
applying its mind. 

There is another set of problems. 
They are very difficult problems. 

When the previous Government 
was there, there were a number of 
new policies. There were about 
thirteen new policies—'the new econo-
mic policy, the new textile policy, 
the new tax policy, the new educa-
tion policy, the new export and 
import policy. My God, how many 
new policies were there! But what 
did the people say? I don't know 
whether the Congress Party has taken 
stock of the election results. So far I 
have not read anything about it. That 
is their business. But I do not ask the 
Congress party to have self-critical 
analysis of its own defeat. That is 
their own business. But I want them 
also to know that the people have 
already rejected almost all their 
policies. They want a new policy. 
That is the verdict. The verdict has 
some meaning, whether they like it 
or not, on all sorts of your new 
policies. 

SHRI MURLIDHAR CHAN-
DRAKANT BHANDARE (Maha-
rashtra) : You should talk about the 
verdict in Kerala. 

SHRI N. E. BALARAM : The 
verdict in Kerala about the elections'? 
One of your stronghold seats was 
lost. That is what you are talking of 
as verdict. The verdict is there. They 
did not analyse the meaning of the 
verdict. Instead of having an 
objective analysis there was a 
whispering going on that within three 
or four months this Government was 
going to fall. Their first question  was   
who  would  be   the 
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Prime Minister. How many people 
want to become the Prime Minister ? 
They were raising such questions. 
Who would be the Prime Minister? 
The Prime Minister was elected. 
Now, I think they require a thorough 
study about their own defeat. It is a 
big defeat of your own policies and 
methods. You must accept this. This 
mistake should not be repeated on 
the part of this side. I am not going 
into the details of all the policies. At 
the time of the Budget debate I may, 
but for the moment I want to speak 
on one or two policies. What was the 
new economic policy? I want to 
know what was the net result of your 
new economic policy. We are facing 
very difficult fiscal crises, debt crises, 
balance of payments difficulties and 
a number of other difficulties. Our 
economy is not very healthy now. I 
think no economist will disagree 
with me on that. In spite of all the 
tall claims, as the President in his 
speech said last year that the agricul-
tural production had slowed down, 
the industrial production had slowed 
down. Why? What happened to this 
new economic policy ? The net 
result of the new economic policy 
was to produce more durable 
consumer goods for the rich and 
upper class and they adopted all the 
anti-poverty programmes for the 
poor people. Those were the political 
and economic lines which you were 
following. 

PROF. CHANDRESH P. 
THAKUR (Bihar) : What about the 
foodgrains production to the tune of 
175 million tonnes ? 

SHRI N. E. BALARAM : I agree 
with you on that. You study that 
report. What did it say ? It talked 
about food production. I agree some 
production is there. I don't deny that 
fact, but does that alone show the 
sound health of the economy ? 
Would you argue like that ? I don't 
think. I should not deny that there is 
some improvement on the economic 
front. 

PROF. CHANDRESH P. 
THAKUR : My friend, Shri Bala-
ram, is a very learned person. In his 
emotional outburst he is ignoring 
the fact that 175 million tonnes of 
foodgrains production is for the 
benefit of the poor people. 

He also must realise—if he has 
forgotten he should remember that— 
as income grows, people eat less of 
foodgrains. More money is spent on 
non-food items and to the extent that 
rich people are not eating that much, 
the magnitude of foodgrains 
available for the poor people is all 
the greater. (Interruptions)... 

SHRI N. E. BALARAM : I think 
you might have read Gadgil's report 
about the Fourth Five Year Plan and 
how he criticised and how he pooh-
poohed the trickle-dowa theory. I do 
not want to say more than that. Your 
economists have been arguing about 
the trickle down theory and that is 
what you have been repeating in the 
House and this has been pooh-
poohed by Prof. Gadgil. Thereafter 
you have thought about introducing 
the anti-proverty programme. Do you 
forget that ? That is what I am asking 
from you. I am questioning the main 
thrust of your economic plan. The 
main thrust of your economic plan 
was to produce more consumer 
durables for upper classes. That is 
why you have produced a big 
network of TV throughout the 
country. That is what we are facing 
now. I am not against the spread of 
TV. But what is the net result, I ask ? 
Now, what was our TV doing ? 
Instead of  improving...   
(Interruptions)... 

THE VICE-CHAIRMAN (DR. 
G.  VIJAYA  MOHAN   REDDY): 
Please listen to him. He is presenting 
his view-point. He is presenting his 
side of the picture. 

SHRI VITHALRAO MADHAV-
RAO JADHAV (Maharashtra) : Sir, 
in 1979-80, when our party came to 
power, the foodgrains production 
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[Shri Vithalrao Madhavrao Jadhav] 
of the country was 120 million tons 
and when we left the Government, it 
was 175 million tons. It is an 
achievement of the Congress Party 
Government. You should remember 
this thing. 

SHRI   N.E.    BALARAM :    I 
never deny the fact that there  was an 
increase in foodgrains production in 
the last few years. 

I do not deny that. We have to 
discuss other things also in the con-
text of the Budget. Are you con-
testing my main point ? My main 
point is, the main thrust of your Plan 
was the production of more durable 
consumer goods and you know what 
we are spreading through 
the TV now. Are we utilising the TV 
to spread the message of unity of our 
country, to raise the awareness of the 
common people against the dangers 
of the country? What are we 
spreading in the TV ? We are 
spreading throung the TV brand 
consciousness about these durable 
consumer goods. If you make a 
study, you will find that for the last 
five years, the part of the national 
income coming from the advertising 
industry has increased six times 
because of this. (Interruptions) I am 
saying that if the present Government 
also go in the same way, with the 
same brand consciousness 
propaganda, I think they will be in 
the soup, in difficulty. That is what I 
am saying. Why did the people reject 
you ? Why did the people give 
verdict against you ? It was because 
of your policies. The net result of 
your TV was that through the TV, 
they were spreading brand consci-
ousness. Even a child will say, Pal-
molive, Palmolive. What is it ? It is 
called the brand consciousness. It has 
been condemned by all the scientists 
in the world. That is what your TV 
has been doing for so many years. 
Don't talk of the new economic 
policy. I say nothing more about it 
than that. Professor Chandresh P. 
Thakur raised a relevant point.  I will 
reply when I get 

a chance at the time of Budget 
discussion. Now, the second thing 
was education. What happened to the 
Educational Policy ? What is the 
percentage of literacy now in the 
country ? Where are we now ? How 
much we have improved ? What 
improvement is there ? Nothing. 
There is no substantial improvement. 
How many primary schools are there 
? The condition is very poor in the 
country. We are ashamed to say that 
even today in many areas, people do 
not know how to write and how to 
read. There are a large number of 
villages like that. What has the 
education policy achieved? We know 
the achievements of the New 
Education Policy, the New Economic 
Policy, the New Textile Policy, etc. I 
do not want to take much time. There 
has been a fiasco. They have not 
improved either the economy or the 
culture or anything in the country. 
On the contrary, they have created 
numerous problems for the country, 
for our people. That is what I am 
saying. There must be some self-
assessment on our part. 

Now, I would like to say one 
more thing before I conclude my 
speech. This Government is trying 
to restore the democratic traditions 
of our country which were slowly 
disappearing for the last ten years, 
especially for the last five years. I do 
not think anybody will question my 
statement because all of us know. 
(Interruptions). 

PROF. CHANDRESH P. 
THAKUR : I question. 

SHRI N. E. BALARAM : If you 
question, you convince me that it is 
wrong. We are debating with you. 
(Interruptions). The first thing is, 
this Government wants debates, 
meaningful debates. There are two 
types of debates. This Government 
wants meaningful debates. Whatever 
good things you are suggesting, we 
will accept, we will not reject. This 
Government is trying to restore 
some of the lost democratic 
principles. (Interruptions) 
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For instance, there is the Lok Pal 
Bill. We are going to discuss it. 
What is the intention, what is the 
approach there ? There was a sort of 
cynicism developing inside the 
country, from top to bottom. There 
were corruption charges against the 
Prime Minister too. Corruption had 
become the order of the day. How 
to get rid of these things ? They are 
introducing the Lok Pal Bill. I think 
it will create some confidence among 
the people. If you properly debate, 
arrive at a consensus on the Bill and 
implement it in the country, you can 
create confidence among the people 
and  go ahead.    {Interruptions). 

SHRI H. HANUMANTHA-
PPA (Karnataka) : Please yield for 
a minute. We have already seen how 
the Lok Pal has functioned under the 
Janata Dal Government in 
Karnataka. (Interruptions). 

SHRI N. E. BALARAM : I do 
not want to answer because he is 
my freind. 

Now they are thinking of chang-
ing the Postal Bill. Do you know 
what it contains ? When the Bill 
comes you can see. Don't forget 
that all of you were supporting the 
most atrocious Defamation Bill. Your 
mind, mood, everything was spoiled. 
The entire democratic consciousness 
in the Congress party was spoiled at 
that time. Ultimately, the whole 
consciousness of the country rose 
like one man and so you were 
forced to withdraw it. But the mood 
was     such        in     your     party. 

Can you imagine a party existing in 
the woild without having inner party 
elections for seventeen years ? This 
is one of tho wonders of the world. 
A party is existing in the world with-
out inner party elections for seven-
teen years. There is no democratic 
sense developing. it  would take some 
time, according to me., for it to deve-
lop in your party. This is the best 
opportunity for that. Now they are 
introducing the Postal Bill. They are 
introducing a Bill, the Prasar Bharati 
Bill. Somebody was saying that the 
television was used for BJP 
purposes or Shiv Ssna Purposes. If 
that is so, I do not agree with that, I 
am totally agninstit. How we can do 
it ? 

PROF.      CHANDRESH       P. 
THAKUR : What type of democra-
cy is there in the Communist Party ? 

THE VICE-CHAIRMAN (DR. 
G. VIJAYA MOHAN REDDY)    : 
We    arc    not  discussing it   now. 
Wc can discus? it privately. 

SHRI N. E. BALARAM : 1 can 
give you a fecret now. About 200 
Congress workers arc going to join 
my party the day after tomorrow in 
Kerala  or in some other state... 
(Interruptions)... 1 do not want t© 
mention the place now. 

SHRI V.   NARAYANASAMY: 
This is your imagination. 

THE VICE-CHAIRMAN    (Dr. 
G. VIJAYA  MOHAN   REDDY 
Don't   reply. 

SHRI  N. E. BALARAM : I do 
not want to reply. What I am saying 
is that the Prasar Bharati Bill may 
bo imperfect. It requires some am-
endment, I agree. But how can we 
control it ? How can we control, 
"wo" meaning the people the re-
presentatives of the people  ? I do 
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[Shri N. E. Balaram] 
not want to say anything about the 

last   Government. How it was misu-
tiliscd ! It was terrible.     Somebody 

was   telling that he did not want to 
open the television   because he was 

forced to sec one man's picture every 
time.   Even people go  to  see the 

most beautiful picute, the picture of 
Sri  Krishna, the  picture  of Bala-
krishna only once a day.   It is the 

most beautiful picture in the world. It 
is the most beautiful picture to look 

at, but even thet is seen by the people 
cither early in the   morning or in the 

evening, once in a day. Not every 
time.   They don't like it.   On the 

television, we. were  forced  to see 24 
hours the picture of a man, a single  

man.     What  an unfortunate 
situation in the country!   Sir, let us 
have a new thinking about it. They 

arc introducing the Bill.   Do you 
think that the Bill is intended to 

misuse     by    this       Government? 
You can change it.   We will accept 
it. My point is, wc want to restore, 

this   Government   wants to restore 
the   democratic   traditions   in this 
country.   By way of discussion and 
by reviving the democratic   institu-
tions, we are going to introduce the 

Bill.  1 would like to make only one 
request before I conclude my speech. 
The point    is.. .(Interruptions)...   I 

know we have differences; otherwise 
I would not have joined this parly. 
Let us debate.  My one request is... 

(Interruptions)...  I was there.   You 
know, my last speech in the AICC 
Session was in 1939.   I am saying 

that I was there and afterwards I said 
good-bye,.My one request to the 

Government is, they have mentioned 
that   all  the   land   legislations   will 
be put in the Ninth Schedule.    It is a 

very good thing that  all the land 
legislations should be kept in the 

Ninth Schedule.   Not only tha*, in a 
number of States the  Agrarian 

Reforms Bills arc not even intro-
duced.    Take for instance what is 
happening in Bihar.    What is, the 

root   cause  of  vilenco  in   Bihar ? 
What is the root cause of   booth-

capturing in Bihar ?   What   is the 
root cause for the killing of a large 

number of agricultural workers in 
Bihar ? What is the need for or-
ganising such Senas. I would like to 
ask these questions. I am not asking 
you ; I am asking myself only. 

SHRI V. NARAYANASAMY : 
What happened in Meham ? ... 
(Interruptions)... 

SHRI     S. S.       AHLUWALIA 
(Bihar) : What happened inMcham? 
.  .(Interruptions)... 

SHRI N. E.    BALARAM   : I 
am making a point and you arc not 
following what I am saying. Some 
people cannot understand whatever 
others say. What can I do ? ... 
(Interruptions)... 

THE VICE-CHAIRMAN (Dr. 
G. VIJAYA MOHAN REDDY) : 
You don't listen to them. You just 
speak. 

SHRI N.E. BALARAM : There 
is a saying in Sanskrit. , 

I will give the English rendering 
of it . If one is ignorant, one can be 
taught easily. An ignorant man can 
bs taught easily. If a person is a 
scholar, he can be taught much 
more easily. But, in between, there 
is a set of people. They know some-
thing and they do not know anything 
else. What can you do about these 
people ? You cannot do anything at 
all ... (Interruptions).. Even Brahma 
cannot do anything and even 
Brahma cannot teach them. You are 
also that set of people. What shall I 
do ? Nobody can teach you. That is 
the position now (Interruptions) ... 
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SHRI VITHALRAO MADH-
AVRAO JADHAV (Maharashtra): 
You think you know everything? . 
..{Interruptions)... 

SHRI N. E. BALARAM tnis is 
not what I am saying. Thk ,?as 
written by Bartrihari and not fy ran 
... {Interruptions)... 

SHRI S. S. AHLUWALIA: It 
applies to you also ... {Interrup-
tions) ... 

SHRI N. E. BALARAM: What I 
am saying is that we should imple-
ment th": land legislation. Thay should 
implement as early as possible the 
land legislation throughout the.coun-
try. That is what is now required. In 
the past, it was neglected, terribly 
neglected, with tnc result that the 
landlords arc holding the countryside 
today and a largo number of move-
ments are taking place. We know what 
they want. This is my request. 

I see the new approaches and the 
changes in this and I think we will 
have sufficient discussion on these 
thing9 and the President's Address 
has given us an opportunity for that 
and I fully second the Motion moved 
by Shri Virendra Verma. 

THE VICE-CHAIRMAN (DR. 
G.  VIJAYA   MOHAN   REDDY): 
Now,thore are 83 amendments which 
are to be moved. Now, Dr. Ratnakar 
Pandey. 

DR. RATNAKAR   PANDEY 
(Uttar Pradesh): Sir, 1 beg to move : 

1. That at the end ofthe Motion, 
the following be added, namely:— 

"but regret that the Address does 
not condemn the Government's 
decision to diastically scale down 
the security arrangements for Shri 
Rajiv    Gandhi". 

2. That at the end of the Motion 
the following b;   added, namely:— 

"but regret that the   Address 
does not mention about the failur 

of thft Central Government to 
curb the activities of anti-national 
and secessionist forces in Punjab 
and Jammu   & Kashmir." 

3. That at the end ofthe Motion 
the following bs added, namely:— 

"but regret that the Address 
does not mention the steps propo-
seo to be taken by the Government 
to solve the Punjab and Kashmir 
problems". 

4. That at the end of the Motion, 
the following bs added , namely:— 

"but regret that the Address 
docs not contain any concrete 
steps to solve the Ramjana-
mbhoomi Babri Masjid dispute." 

5. That at t he end of t he Motion, 
the following be added , namely:— 

"but regret that the Address 
does not condemn the failure of 
th« Government to curb violence 
in the recent Assembly elections, 
especially in Bihar and Haryana" 

6. That at the end of the Motion, 
the following be added, namely:— 

"but regret that the Address 
does not condemn the Haryana 
Government for its alleged role in 
the Meham Assembly poll in 
Haryana recently." 

7. That at the end of the Motion, 
the following be added, nemely:— 

"but regret that the Address 
docs not mention about the steps 
the Government propose to tak« 
to solve the unemployment pro-
blem     in the country". 

8.   That at the end of the Motion, 
the following be added, namely:— 

"but regret that the Address 
docs not contain any indication 
of the Government's resolve to 
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[Dr. Ratnakar Pandey] 
ameliorate the lot of woman folk 
in the   country". 

9.   That at theend ofthe Motion, 
the following be added, namely:— 

"but regret that the  Address 
does not refer to the steps the 
Government propose to take to 
arrest     the rise   in    prices    of 
essential commodities." 

10.   That at the end ofthe Motion, 
the following be added, namely:— 

"but regret that the Address 
docs not mention any steps pro-
posed to be taken by the Govern-
ment to propagate the use of 
Hindi for official use throughout 
the country". 

THE VICE-CHAIRMAN (DR. 
G.   VIJAYA   MOHAN    REDDY): 
Mr. Kulkarni. Not  here. Yes,  Mr. 
Bhandare. 

SHRI MURLIDHAR CHAN-
DRAKANT BHANDARE (Maharas-
htra): Sir, I big to move: 

14. That at the end ofthe Motion, 
the following be added, namely:— 

"but regret that the Address 
does not mention about the 
unconstitutional and impolitic 
dissolution of the Jammu & 
Kashmir Legislative Assembly 
by the Governor of Jammu & 
Kashmir." 

15. That at theend ofthe Motion 
the following be added, namely:— 

"but regret that the Address 
does not mention about the failure 
of the Central Goyernmmt to 
curb the activities of anti national 
secessionist forces in Punjab and 
Jammu   &   Kashmir." 

16. That at theend ofthe Motion 
the following be added, namely:— 

"but regret that the Addrass 
docs not mention about th; steps 
proposed to bi talon by thi 
Govc,rnm;nt to solvo the Punjab & 
Kashmir problems." 

17. That at thoend of th) Motion 
the following b; added, nanuly:— 

"but regret that the Address 
does not nvmtion about thi steps 
the Govcrnhicnt propose to take 
against rising cost of essmtial 
commodities." 
18. That at the end ofthe Motion 

the following ba added, namely:— 

"but regret that the Addnss 
does not mention about the stop; 
proposed to bo taken to prevent 
abuse and exploitation of the girl 
child in the current International 
Year  of the Girl Child." 

29. That at theend ofthe Motion 
the following be added namely:— 

"but regret that the Address 
does not mention that the Govern-
ment's action in calling for en 
masse resignations of the Gover-
nors of all the States has devalued 
the high constitutional office of 
the   Governor". 

30. That at theend ofthe Motion 
the following be added, namely.— 

"but regret that the Address 
does not mention that complete 
and comprehensive economic 
sanctions should be imposed 
against the South African regime 
for early dismantling of apartheid. 

THE VICE-CHAIRMAN   (DR: 
G.  VIJAYA  MOHAN    REDDY): 
Now Mr. Bansal. 

SHRl PAWAN KUMAR  BAN-
SAL (Punjab): Sir, I beg to   move. 

19. The at the end ofthe Motion 
the following b; added,   namely:— 

"but regrrt that the Address 
does not admit ofthe Governments 
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abject failure in tackling the explo-
sive situation in Kashmir Valley 
which has deteriorated alarmingly 
during the last fovr months and 
poses a veritable threat to the 
nation's    unity and   integrity". 

2Q.   That at the end ofthe Motion 
ic following be added, namely:— 

"but regret that the Address 
does not spell out the perception 
of the Government on the Punjab 
issue, its policy thereon and the 
action plan to deal with the same". 

21. That at the end ofthe Motion 
tie following bs added, namely:—     I 

"but regret that th? Address 
does not refer to the largn-scale 
violence unleashed and booth 
capturing and rigging perpetrated 
with the connivanes of the State 
machinery during the recent by-
election to the Meham Constitu-
ency of Haryana Leigslative 
Assembly." . 

22, That at the end of the 
vlotion, the following be added, 
lamely:- 

"but regret that the Address 
does not refer to the blow inflicted 
on the ind spend snee of judiciary 
by the action of the Government 
in holding back the appointments 
of Judges which were finalised by 
the last Government and to give 
effect to which only Presidential 
orders   were to be issued." 

23.   That at thcend ofthe Motion 
the following be added, namely:— 

"but regret that the Address 
does not admit ofthe low priority 
accorded by the Government to 
education." 

THE VICE-CHAIRMAN  (DR. 
G.VIJAYA   MOHAN   REDDY): 
Now, Mr. Kapil vcrma. 

SHRI   KAPIL   VERMA (Uttar 
Pradesh):  Sir, 1 beg to  move: 

24.   That at the end ofthe Motion, 
the following be added, namely:— 

"but regret that the Address 
docs not contain any specific 
action plan to meet effectively and 
speedily the grave situation pre-
vailing   in Jammu & Kashmir." 

25. That at the end ofthe Motion 
the following bo added, namely:— 

"but regret that the Address, 
while referring to the formation 
of about a dozen Committees to 
deal wit h vital problems facing the 
nation, singularly fails, to outline 
any carefully formulated policy 
and   mechanism to solve them." 

26. That at the end ofthe Motion, 
the following ba added, namely:— 

"but regret that the Address 
taking into account the astounding 
changes in East Europe, Soviet 
Union and South Africa, does not 
contain any fresh approach in 
foreign   policy." 

27. That at theend ofthe Motion, 
the following be added, namely:— 

"but regret that the Address 
does not refer to the brutal repres-
sion of the people fighting for 
democracy in Nepal and to the 
large-scale violation of human 
rights in that  country." 

28.   That at theend ofthe Motion 
the following be added, namely:— 

"but regret that the Address 
does not refer to the shocking 
happenings in Meham Assembly 
by-election in Haryana and also 
to the fact that a number of candi-
dates with criminal record have 
been elected to the State assemblies 
in the    recent election." 

THE VICE-CHAIRMAN (DR. 
G. VIJAYA MOHAN REDDY): 
Now, Mr. Santosh Bagrodia. 
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SHRI SANTOSH BAGRODIA 
(Rajasthan): Sir, I beg to move; : 

31. That at thoend of tb/5 Motion, 
the following bo added, nanwly:— 

"but regret that the Address 
does not specify any policy for 
eradication   of   black   money." 

32. That at theend ofthe Motion, 
the following be added, namely:— 

"but regret that the Aodress 
does not mention about the terro-
rist and underground activities in 
the State   of Assam." 

33. That at theend ofthe Motion, 
the following be added, namely:— 

"but regret that the Address 
does not metion about the terrorist 
and naxalite activities in the State 
. of Andhra Pradesh, which have 
increased during the last few years" 

THE VICE-CHAIRMAN (DR. G. 
VIJAYA MOHAN REDDY): Yes, 
Mr. Ahluwalia. 
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THE   VICE-CHAIRMAN (DR. 
G.VIJAYA     MOHAN  REDDY): 
Now, Mr. Vishvjit  P.  Singh. 

SHRI VISHVJIT P. SINGH 
Maharashtra): Sir, I h:g to move: 

42. That at the end of the Mo 
tion,   the   following   be   added, 
namely: — 

''but regret that the Address, 
while mentioning the situation in 
Jammu & Kashmir, does not 
refer to the sharp deterioration in 
the Law and order situation in 
the State since the 20th January, 
1990." 

43. That ;X the end of the Mo 
tion, the following be added, 
namely:— 

"but regret that the. Address, 
while mentioning the situation in 
Jammu & Kashmir, does not 
clarify the stand of th" Govern-
ment on the retention of Article 
370 ofthe Constitution of lndia." 

44. That at the end of the Mo 
tion, the following be added, na 
mely :— 

"but regret that the Address 
does not mention a specific time-
frame for arriving at a solution 
of the Ram Janam-bhoomi-Babri 
Masjid dispute." 

45. That at the end of the Mo 
tion, the following be added, na 
mely :- 

"but regret that the Address, 
while mentioning defence pre-
paredness , fails to clarify the 
stand of the Government about 
the Nuclear Option-" 

46. That at the end of the Mo 
tion, the following be added, na 
mely— 

"but regret that the Address, 
while mentioning democratic 
institutions, fails to make any 
mention of the en masse dis-
missal of Governors and Ambas-
sadors and their replacement by 
committed political appointees 
of the present  Government." 

47. That at the end of the Mo 
tion, the following be added, na 
mely :— 

"but regret that the Address, 
while mentioning the placing of 
some Land Reform Laws in the 
Ninth Schedule of the Consti-
tution, does not clearly affirm the 
earlier commitment of the 
Government to include all Land 
Reform Laws in the Ninth 
Schedule ofthe Constitution." 

48. That at the end of the Mo 
tion, the following be added, na 
mely :— 

"but  regret  that  he  Address 
fails to mention that the interim 
relief to be paid to the Bhopa gas   
victims  will   be  doled   ou in  
meagre   monthly  instalment! 
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spread over three years and 
adjusted against the final 
amounts awarded." 

49. That at the end of the Mo 
tion, the following be added, 
namely: 

"but regret that the Address 
fails to mention the hostile stand 
taken by Bangladesh vis-a-vis 
Kashmir." 

50. That at the end of the Mo 
tion, the following be added, na 
mely:— 

"but regret that the Address 
fails to take note of the demo-
cratic aspirations of the people 
of Nepal." 

51. That at the end of the Mo 
tion, the following be added, na 
mely:— 

"but regret that the Address, 
while mentioning the Indo-Sri 
Lanka Accord, fails to make a 
firm commitment regarding the 
secrity of the Tamil population 
and the devolution of powers to 
the North-Eastern provinces of 
Sri Lanka." 

52. That at the end of the Mo 
tion, the following be added, na-' 
mely :— 

"but regret the Address, while 
mentioning our relations with the 
United States of America, fails to 
clarify our stand on the 
outstanding issue of our Patents 
Law." 

53. That at the end of the Mo 
tion, the following be added, na 
mely:— 

"but regret that the Address 
fails to mention the signal con-
tribution   of   India   under   the 

leadership of late Smt. Indira 
Gandhi and Shri Rajiv Gandhi 
towards the independence of Na-
mibia." 

VICE-CHAIRMAN     (DR.   G. 
VIJAYA    MOHAN      REDDY) : 
Yes, Mr.    Narayanasamy. 

SHRI   V.   NARAYANASAMY 
(Pondicherry): Sir, I beg to move: 

54. That at the end of the Mo-
tion, the following be added, na-
mely :— 

"but regret that the Address does 
not refer to the deteriorating law 
and order situation prc-. vailing in 
Jammu & Kashmir where the civil 
administration has been taken over 
by the militants and the 
Government has no control over 
the administration at all and there 
is large scale migration of 
minorities from that State to other 
States and Pakistan is openly 
aiding and abetting the tcrrorits 
and the Government has totally 
failed to restore normalacy in the 
State." 

55. That at the end of the Mo 
tion, the following be added, na 
mely :— 

"but regret that the Address 
does not refer to continuing 
violence and killing of innocent 
people by terrorists in Punjab 
and the failure of the Government 
to hold Assembly elections in that 
State to start the political process 
and to hand over the 
administration to the elected 
representatives." 

56. That at the end of the Mo 
tion, the following be added, na 
mely:— 

"but regret that the Address 
does not mention about violence, 
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booth-capturing and killing of 
p?ople in recent Assembly etrc-
tions in Bihar and also in Mcham 
constituency of Haryana thereby 
subverting the democratic 
process of election and 
encouraging money and muscle 
power by the   Government." 

57. That at the end of the Mo 
tion, the following be added, na 
mely:— 

"but regret that the Address 
docs not refer to the suppression 
of press freedom by the present 
Government in various States, 
especially in Jammu & Kashmir, 
after the imposition of President's 
Rule." 

58. That at the end of the Mo 
tion, the following, be added, na 
mely :— 

"but regret that the Address 
docs not refer to the National 
Front Government's failure to 
control the rise in prices of essen-
tial commodities and large scale 
bungling in the public distribu-
tion system." 

59. That at the end of the Mo 
tion, the following be added, na 
mely:— 

"but regret that the Address 
does not refer to the Government's 
failure to settle the long pending 
Cauvery water dispute between 
the Governments of Karnataka, 
Tamil Nadu and Pondicherry and 
to solve the problems faced by 
the farmers in these regions." 

60. That at he end of the Mo- 
ion, the following b: added, na 
mely:— 

"but regret that the Address 
does not refer to the Govern-
ment's failure to implement the 
loan waiver scheme thereby ne-
gating the   announcement made 

by the Primn Minister and the 
Finance Minister to waive loans 
to    the   farming   community." 

61. That at end of the Motion, 
the following be a added, na 
mely:— 

"but regret that the Address 
dots not refer to the steps taken 
by the Government for the safety 
and security of the Tamils living 
in Sri Lanka after the withdrawal 
ofthe IPKF from there." 

62. That at the end of the Mo 
tion, the following the added, na 
mely:— 

"but regret that the Address 
does not condemn the involve-
ment of Pakistan in the internal 
affairs of India by aiding and 
abetting the terrorists in Punjab 
and  Jammu &  Kashmir." 

THE VICE-CHAIRMAN (DR. 
G.   VIJAYA MOHAN REDDY) : 
Mr. Subramanian Swamy, Not here. 
Shri Ram Naresh Yadav. Not here. 
Yes, Mr. Salaria. 

SHRI SHABBIR AHMAD 
SALARIA (Jammu and Kashmir) : 
Sir, I beg to move : 

75. That at the end of the 
Motion, the following be added, 
namely :— 

"but regret that the Address 
does not mention the develop-
ments following the appointment 
of Shri Jagmohan as Governor of 
Jammu & Kashmir, such as the 
imposition of Governor's Rule, 
dissolution of the Legislative 
Assembly and the atrocities on 
the people and long spells of 
curfew." 

76.aThtat   the end   of  the 
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[Shri Shabbir Ahmad Sa'aria] 
motion   the   following  be added, 
namely :— 

"But regret that the Address 
does not indicate the time within 
which the democratic process in 
the State of Punjab will be 
restored and the election to the 
Legislative Assembly of that State 
will be held." 

77. That at the end of the 
Motion, the following be added, 
namely :— 

"but regret that the Address 
does not state that the decisionof 
the Court in Ramjanambhoomi -
Babri Masjid dispute shall be 
followed." 

78. That at the end of the 
Motion, the following be added, 
namely :— 

"but regret that the Address 
does not state the time within 
which the recommendations of 
the Gujral Committee shall be 
implemented without which the 
assurance for the promotion of 
Urdu is a mere eye-wash." 

79. That at the end of the 
Motion, the following be added, 
namely :— 

"But regret that the Address 
does not assure that the recom-
mendations ofthe Sarkaria Com-
mission shall be adhered to and 
that all erosion in the autonomy 
ofthe State of Jammu & Kashmir 
shall be undone by restoration of 
1952 position." 

80. That at the end of the 
Motion, the follwing be added, 
namely :— 

"but regret that the Address 
does not contain any assurance 
that pending the establishment of 
the high level judicial com-
mission   the   appointment      of 

I High Court and Supreme  Court 
judges shall not be made." 

81. That at the end of the 
Motion, the following be added, 
namely :— 

"but regret that there is no 
assurance in the Address to im-
plement the recommendations of 
the Government of Jammu & 
Kashmir for conferring Sche-
duled Tribe status on Gujars, 
Bakarwal and Argons of that 
State. 

( 82.    That  at  the  end   of    the 
Motion,    the following be added, 
namely :— 

"but regret that the Address 
does not mention the steps pro-
posed to be taken to ensure that a 
female foetus is not destroyed by 
any clinical or other means." 

83. That at the end of the 
Motion, the following be added, 
namely :— 

"But regret that the Address 
does not mention the fact that 
l/3rd of the territory of the State 
of Jammu & Kashmir and l/3rd 
of its population have been 
separated for the last 43 years by 
the ceasefire line and that there 
are no means for the people of the 
State to move within the State." 
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THE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (DR. 
RAJA RAMANNA) : Mr. Vice-
Chairman, Sir, I would like to know 
what the definition of seniority is. 
There is nothing like that. There is 
no such definition of seniority. I am 
listening. 

{Interruptions) 

SHRI PAWAN KUMAR 
BANSAL (Punjab) : By now he 
should have sent word to the Home 
Minister or somebody else. 

{Interruptions) 

DR. RAJA RAMANNA : No-
thing doing. 

SHRI PAWAN KUMAR BANSAL 
: The way the Parliament is-being 
treated by the Ruling Party is bad. 
You also look at the number of their 
Members. Not more than 5 Members 
are there on the Treasury Benches. I 
do not want to raise a point 
regarding quorum. {Interruptions) 

SHRI MIRZA IRSHADBAIG: 
This is the first speech on the Motion 
of Thanks on the President's 
Address. 

SHRI VITHALRAO MADHAV-
RAO JADHAV : I would request the 
hon. Minister, through you, not to 
make a mockery of this House. 
Some senior Minister must be 
present here. He has to reply to this 
debate. 

 

THE        VICE-CHAIRMAN : 
(DR. G. VIJAYA MOHAN REDDY) 
it is not a dictatorship. 

THE LEADER OF THE HOUSE 
(SHRI M.S. GURUPADASWAMY): I 
appreciate your feelings.  I always 
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maintain that no Minister and no 
Government should insult the House in 
any manner or individual Members. I 
had some urgent work. I went there. I 
have come back. If there is any feeling 
in your mind that a senior Minister is not 
present. I would like you to appreciate 
my problem. I had to go there urgently 
and I came back. I do not mean any 
insult to the House at all. 

SHRI S. S. AHLUWALIA : It was 
done by your junior Minister. It is a very 
serious thing. He said: "Nothing doing". 

(Interruptions 
SHRI PAWAN KUMAR BANSAL : 

He should know what he has to say in 
Parliament as a Minister. 

SHRI JAGESH DESAI 
(Maharaslra) : Sir, when there is a 
discussion on the President's Address and 
when the first speaker on this side speaks 
the convention is that .. .(Inter ruptions)... 
the Prime Minister is present. But, 
unfortunately, this time, even the Cabinet 
Minister is not present. Always, it is a 
conven tion in this House that when the 
first speaker from this side speaks on the 
President's Address, even the Prime 
Minister is present. That is the convention   
of the    House. 

SHRI M.S. GURUPADASWAMY : 
If there is convention, I mean to maintain 
the convention. I repeat what I said 
earlier. There is no motive in this at all. I 
have come back. I have taken note of 
your  feelings. 

(Interruptions) 

SHRI        PAWAN KUMAR 
BANSAL : Sir, with all humility, I have 
to say that the words used by the hon. 
Minister of State were 'nothing doing; 
the House will go.' He should know that 
he is talking to the Members of 
Parliament in the Parliament, not to his 
junior officers. (Interriupons) 

SHRI      V.        GOPALSAMY 
(Tamil Nadu)    : It    is    not    un-
parliamentary. 

THE    VICE-CHAIRMAN (DR. G.    
VIJAYA MOHAN REDDY)  : 
You    are all speaking without the 
permission of the    Chair. (Interruptions) 

SHRI M. S. GURUPADASWAMY : 
May I again say, please do not make an 
issue of these things ? After all, as 
Members " of Parliament, we have to be 
generous to each other. (Interruptions) 

SHRI PAWAN KUMAR BANSAL 
: Sir, you please ask for the record and 
see what the hon. Minister  of   State  
said. 

THE VICE-CHAIRMAN (DR. G. 
VIJAYA MOHAN REDDY)   : 
that is  all right... 

SHRI S. S. AHLUWALIA : He 
should learn how to behave with the 
Members of Parliament. (Interruptions) 

THE VICE-CHAIRMAN (DR. G. 
VIJAYA MOHAN REDDY)  : 
Mirzasahib, please carry on. 

 
SHRI PAWAN KUMAR BANSAL 

: Sir, those words should be deleted. 

THE VICE-CHAIRMAN (DR. G. 
VIJAYA MOHAN REDDY) 
No, no. 

SHRI PAWAN KUMAR BANSAL 
: What are you saying, Sir ? They are 
not to be deleted? 

THE VICE-CHAIRMAN (DR. G. 
VIJAYA MOHAN REDDY) 
What ? 
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SHRI PAWAN KUMAR 
BANSAL : If something was said 
which is not really to be said to the 
Members... 

THE VICE-CHAIRMAN (DR. 
G. VIJAYA MOHAN  REDDY) : 
I have been listening to him. There 
is nothing that has been said.. 
.(Interruptions) 

SHRI PAWAN KUMAR 
BANSAL : Sir, you go through the 
record. 

THE VICE-CHAIRMAN (DR. 
G. VIJAYA MOHAN REDDY) : 
Mirzasahib, please carry on. 

THE VICE-CHAIRMAN ( DR. 
G. VIJAYA MOHAN REDDY) : 
Already the Leader of the House has 
explained the matter satisfactorily. 
There is nothing unparliamentary. 
He was volunteering to give you the 
reply that he is attending to the  
work... 
(Interruptions) 

SHRI PAWAN KUMAR 
BANSAL : The question is as to 
what the Minister of State has said 
here.    . 

SHRI   S.   S      AHLUWALIA 
Can he repeat his   words   ? 

THE VICE-CHAIRMAN (DR. 
VIJAYA    MOHAN   REDDY)      : 
Mirzasahib, carry on. 
(Interruptions) 

SHRI PAWAN KUMAR 
BANSAL : Sir, I seek your protec-
tion. I have said something. Kindly 
do not overlook it and ask for the 
record. 

SHRI S.S AHLUWALIA : We 
want your ruling on this. 
(Interruptions) 

SHRT    VISHVJIT P. SINGH 
(Maharashtra)    :       Mr.      Vice-
Chairman, Sir, I have the greatest 
respect for the  hon.  Mini ster   of 
State.   I know about his career, I 
know his background. I have great 
respect  for  him.   But he  is   not 
familiar with the    conventions of this 
House.   As     Mr. Gurupadaswamy,   
the  hon.   Leader   of the House has 
just now said, the convention in this 
House is that when the first    speakers 
are   speaking, there is a senior   
Minister present. (Interruptions)   One 
minute, please. That     protest  was   
lodged   quite vehemently     by our 
side.   And in response, the hon. 
Minister of State with   great 
annoyance said, "nothing doing." 

THE VICE-CHAIRMAN (DR. 
G. VIJAYA MOHAN REDDY) : 
No annoyance in that. Let us not 
infer something which is not 
intended. 

SHRI VISHVJIT P. SINGH : He 
was annoyed and he said "nothing 
doing", and sat down. (Interrup-
tions) All I have to say, Mr. Vice-
Chairman, Sir, and my request to the 
hon. Minister of State through you is 
to say that he withdraws his 
remarks. 

THE   VICE-CHAIRMAN (DR. 
G. VIJAYA MOHAN  REDDY)  : 
No, no. We will go through the 
record. 

6.00 P.M. 
SHRI VISHVJIT P. SINGH : 

Why cannot he withdraw his re-
marks ? That will solve the pro-
blem. 

THE VICE-CHAIRMAN (DR. 
G. VIJAYA MOHAN REDDY)  : 
That is all right.   You   please carry 
on, Mirzasahib. (Interruptions) 

SHRI PAWAN KUMAR 
BANSAL): Sir, we seek your pro-
tection. Please do not defend the 
Minister like that. 
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THE VICE-CHAIRMAN DR. 
G. VIJAYA MOHAN REDDY) : 
It is not   a   question of dfending  

the Minister-----  
(Interruptions) 

SHRI PAWAN KUMAR 
BANSAL : We seek your pro-
tection. Please do no defend the 
Minister like that. 

THE VICE-CHAIRMAN (DR. 
G. VIJAYA MOHAN)  REDDY) : 
No, no. (Interruptions) 

SHRI PAWAN KUMAR 
BANSAL : We have all the respect 
and high esteem for the hon. Minis-
ter of State. But he must realize that 
we are functioning in the Parliament. 

THE VICE-CHAIRMAN (DR. 
G. VIJAYA MOHAN REDDY)  : 
That is all right, we will go through 
the records. 

SHRI PAWAN KUMAR 
BANSAL : What will you do after 
going through the records ? Please 
tell us. Just assure the House what     
you will    do. 

THE VICE-CHAIRMAN (DR. 
G. VIJAYA MOHAN    REDDY) : 
You have asked that the record must 
be gone through and I have assured 
you that I will do   it. 

SHRI VISHVJIT P. SINGH : He 
has said nothing unparliamentary. 
There is no point in going through 
the records because he has said 
nothing     unparliamentary 

THE VICE-CHAIRMAN (DR. 
G. VIJAYA MOHAN REDDY) : 
There the matter     ends. 

SHRI VISHVJIT P. SINGH : I 
am sorry, there the matter does not 
end. (Interruptions); 

SHRI VITHALRAO MADHAV-
RAO JADHAV : You go through 
the records and then decide. If these 
words are there, you delete them. 

SHRI VISHVJIT P. SINGH : I 
appeal to the Leader ofthe House. 

SHRI VITHALRAO MADHAV 
RAO JADHAV: You must go 
through  the     records. 

THE VICE-CHAIRMAN (Dr. 
G. VIJAYA MOHAN REDDY) : 
Mr. Mizra, please proceed with your 
speech. (Interruptions). I cannot 
say nothing more than this that   I 
will go through the records. 

DR.      RAJA    RAMMANA    : 
Mr. Vice-Chairman, Sir, I did not 
really know that this is going to 
cause so much feeling of hurt to the 
hon. Member. Therefore, I with-
draw what I said and I am sorry that 
it was done. 

SHRI   VISHVJIT P. SINGH) : 
Well     spoken. Very  good. 

SHRI       V.   GOPALSAMY   : 
Your colleague, yesterday, do you 
know how he behaved ? And you 
were    keeping quiet. 

THE VICE-CHAIRMAN (DR. 
G. VIJAYA MOHAN REDDY)  : 
I have an announcement to make. 

ANNOUNCEMENT RE: RECOM-
MENDATION       OF   BUSINESS 
ADVISORY COMMITTEE 

THE VICE-CHAIRMAN (DR. 
G. VIJAYA MOHAN REDDY): I 
have to inform Members that the 
Business Advisory Committee at its 
meeting held today, the 15th March, 
1990 recommended that the house 
should sit upto 8.00 p.m. today and 
from tomorrow, the 16th March, 
1990, should sit upto 


